FORM B
PUBLIC ANNOUN

CEMENT

(Regulation 12 of the Insolvency and Bankruptcy (Liquidation Process) Regulations, 2016)
FOR THE ATTENTION OF THE STAKEHOLDERS OF M/S AERENS JAI REALTY PRIVATE

LIMITED
SI. No. | Particulars Details
1. Name of Corporate Debtor M/s Aerens Jai Realty Private Limited
2. Date of incorporation of Corporate Debtor 18/04/2000
3. Authority under which Corporate| Registrar of Companies
Debtor is incorporated/ registered NCT of Delhi & Haryana
4. Corporate Identity Number / Limited Liability CIN No: U70101DL2000PTC105289
Identity Number of Corporate Debtor
5. g?t(‘iress. ;)f the r;gcistered ?ff]i)ceb :md Principal Registered office :-
ice (if any) of Corporate Debtor RZ-80-A-13 G/F Tugalkabad Extn., South Delhi,
New Delhi - 110019
6. Date of closure of Insolvency Resolution]30/09/2024
Process
7. Liquidation =~ Commencement Date  of] 04 October, 2024
Corporate Debtor (Order passed by Hon’ble Adjudicating Authority,
Principal Bench in A-20/2024 in Company Petition
CP (IB)-867/ND/2022 on 01* October, 2024, Order
received on 04™ October, 2024)
8. Name and Registration Number of the[Reetesh Kumar Agarwal
Insolvency Professional acting as Liquidator [IBBI/IPA-001/IP- P00878/2017-18/11475
9. Address and e-mail of the Liquidator, as|Address:
Registered with the Board Unit no 531, S.G. Shopping Mall, D.C. Chowk,
Sector-09, Rohini, Delhi: -110085
[E-Mail: carkagarwal@gmail.com
10. Address and e-mail to be used for[Name: Reetesh Kumar Agarwal
correspondence with the liquidator \Address: Unit no 531, S.G. Shopping Mall, D.C.
Chowk, Sector-09, Rohini, Delhi: -110085
[E-Mail: cirp.ajrpl@gmail.com
11. Last Date for submission of Claims 03" November, 2024

(Order received on 04" October, 2024 from Hon’ble
\Adjudicating Authority, hence 30 days calculated

from the receipt of order)

Notice is hereby given that the Hon’ble National Company Law Tribunal, Principal Bench,
New Delhi, has ordered the commencement of liquidation of the M/s Aerens Jai Realty
Private Limited on 01 October, 2024 (Order received on 04" October, 2024) under section

33 of the Code.

The stakeholders of M/s Aerens Jai Realty Private Limited are hereby called upon to
submit a proof of their claims, on or before 03" November, 2024, to the liquidator at the
address mentioned against item 10.

The financial creditors shall submit their proof of claims by electronic means only. All other
stakeholders may submit the proof of claims in person, by post or by electronic means.



Submission of false or misleading proofs of claim shall attract penalties.

[In case a stakeholder does not submit its claims during the liquidation process, the claims
submitted by such a stakeholder during the corporate insolvency resolution process under the
Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for Corporate
Persons) Regulations, 2016, shall be deemed to be submitted under section 38.]

SD/-

Name and signature of liquidator: Reetesh Kumar Agarwal
IBBI Reg. No. : IBBI/IPA-001/IP- P0O0878/2017-18/11475

Date: 04.10.2024
Place: New Delhi
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Limited” to “Oriental Trimex Limited” and a fresh certificate of incorporation consequent upon change of name was issued by the Registrar of Companies, Delhi & Haryana on 11—07—2024 Tt &) gﬁ( )ﬁmﬁ SHURFAT(EN) TE dermaat(e) lqzr'm«u{a((i) S *!_“TT ‘-”TEF LR £ Y 'i*il:l"_i T ST, U!’- r’?"im afaafiTa ﬂﬁ*-ﬂ_. T T,
February 06,2001. 1. 8 T aTg W g ' Ris At 218t Foe T i o 1 P e e e o e e O s (S £ e e o 3 s (e e =
Corporate Identity Number: L74899DL1996PLC078339 PISA, IS, SH.—202001 G e A S T o L e B R = R 4 3 < P [ (A
Registered & Corporate Office: 26/25 Bazar Marg, Old Rajinder Nagar, New Delhi, 110060 India; I T : HHE WAl 12 B 918 3R, W Rew R, srEgR S 3elTg, s & (v) sl swmoww fAfem, uen Guogmn REerdad,
Contact P MTelsphonl\e/la.: 0.11-45(:048612, 988100t16951ii S—— e.u;;;o:ﬁw 2 e ) ) @Wﬁaﬁ/aﬁﬁiﬂwﬂbl F—fiEererd), wreww, W, afien, gieaes, awier, awii,
ontact Person: Mrs. Purva Mirajkar, Company Secretary and Compliance Officer 2 arel I fE) 19, Tt Hart R O e D R R S e
Email: info@orientaltrimex.com; Website: www.orientaltrimex.com il Ridawr e el sRRY, SH—204215 | LR, STRY 1:; ] Ml‘{“ll'u ij‘r] i ;I‘h:, .};'{”E' At
TR IT"i"'l'l ST, UTas HE et T, HEGAHS, Bels, o7,
OUR PROMOTERS: MR. RAJESH KUMAR PUNIA, MRS. SAVITA PUNIA, MR. SUNIL KUMAR, T ¥ frareh: 7 e 12 3 T o, dwh R R, PRAR WS aeirTs ﬁ;: gl ekl e e HT_:;F L
M/S ORIENTAL BUILDMAT EXPORTS PRIVATE LIMITED AND M/S ORIENTAL TILES LIMITED S H.—202002 _ _ (SeTRep / Sercpepi) | ok dbiiilal iy iRl ”'_'1”;:' s 5
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ISSUE OF UP TO 4,41,04,359 (FOUR CRORE FOURTY ONE LAKHS FOUR THOUSAND THREE HUNDRED AND FIFTY-NINE ONLY) FULLY PAID-UP EQUITY SHARES OF SN, ?1;?2;:21 AU el s SRS | e i i anj:-l ' i e i 5 SEY
FACE VALUE OF RS. 10 EACH ("RIGHTS EQUITY SHARES") OF OUR COMPANY FOR CASH AT A PRICE OF RS. 11 EACH PER RIGHTS EQUITY SHARE ("ISSUE PRICE") I, i ekt gl SR Gl ol ® fomi W 3 .“i- IR SR I T I eI AL e
FOR AN AGGREGATE AMOUNT UP TO RS. ¥4851.48 LAKHS * ON ARIGHTS BASIS TO THE EXISTING EQUITY SHAREHOLDERS OF OUR COMPANY IN THE RATIO OF 3 i ST HIEE WYt O Gt ot A B o= et Wplel ol STa) A 91

i sTch nifd < gt shrch Dt <t ol sh e v AR I SRR e = .
IH qEI T DI TS 202140 (& TI?ITF_TTmﬁTFaHEd—a—:m ql%-fr1ﬁﬁvaﬁm—

ii. A wEEd T dereh & uel Wra Rie Farh W R 9% fogsant| | iR B W, 9 g9 {EA @ g o MLHF'J:"'_HT
RreT BT 2072420, 3 T : ATt Rt e, et Rymaw w1 Rorer | g, | | AT faferam i swimasi g & we S eww a1 e

(THREE) RIGHTS EQUITY SHARES FOR EVERY 2 (TWO) FULLY PAID-UP EQUITY SHARES HELD BY THE EXISTING EQUITY SHAREHOLDERS ON THE RECORD DATE,
THAT IS ON THURSDAY, SEPTEMBER 05, 2024 (THE "ISSUE"). THE ISSUE PRICE FOR THE RIGHTS EQUITY SHARES IS 1.1 TIMES THE FACE VALUE OF THE EQUITY
SHARES. FOR FURTHER DETAILS, SEE "TERMS OF THE ISSUE" ON PAGE 151 OF THE LETTER OF OFFER

*Assuming full subscription

T H—204215 w0 g e = Ay Fer w ?| I g2 U B2 g et A
FOR ATTENTION OF THE ELIGIBLE EQUITY SHAREHOLDERS OF THE COMPANY ONLY i, A VoA T Dot 3 T vty v Rig Pared Aol v wiw| | o S SRY 0 AT e, AR a5 i T, e
NOTICE TO ELIGIBLE EQUITY SHAREHOLDERS OF OUR COMPANY RIGHT ISSUE PERIOD EXTENDED* 7% faeh, 110083 vt ot . 5 s fv T we me r.w4. - d{IJ!,-' ] WG & fEE T W
iv. Sl s @& (Eﬁﬂi Hareil ity wfaR REIRS] CIIE2 . ;
ISSUE OPENS ON LAST DATE FOR ON MARKET ISSUE CLOSES ON ISSUE CLOSES ON# L. 0 I e A, w)zs?;'m B FAG, SR HE HA] F f S e wafr o) :,.if_z_ftn i afofe

Y — L) 3 U : 337, B IR, A TR 4RI, IR 250001 s HufRy well A, Yot arenad W 0 i e g e (dt)
THURSDAY, SEPTEMBER 19, 2024 FRIDAY, SEPTEMBER 27, 2024 | FRIDAY, OCTOBER 04, 2024 WEDNESDAY, OCTOBER 09, 2024 4 &t A3 RS g3 '\'j,@'cﬁ'\' e AR e e 3sdt Tadiesdl Qg A1 WHETEe [“'-.:” .-,“| 11} o Faler & walt @ oarg g o aratide g, T t}ﬁ{
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“Eligible Equity Shareholders are requested to ensure that renunciation through off-market transfer is completed in such a manner that the Rights Entitlements are credlited to the
demat account of the Renouncees on or prior to the Issue Closing Date.

# Our Board or a duly authorized committee thereof will have the right to extend the Issue period as it may determine from time to time but not exceeding 30 (thirty) days from the Issue 1 T : 7133, TET B AR AR T RV, SeATE 202001 (R ¥t gRe wulcr a9 e Lrn
Opening Date (inclusive ofthe Issue Opening Date). Further, no withdrawal of Application shall be permitted by any Applicant after the Issue Closing Date. N — W)' ’ ' wrgaid o ey I G Talfme s @ carffeg qrel) "Lﬁ' W1 Fegem
' Simple, Safe, Smart way of Application. DT %, 54,17,948.10 (P9 AT A FAE TR A 4 e MR W IW 7)Y o S e = |
ASB A* * Application Supported by Blocked Amount (ASBA) is a better way of applying to issues by simply blocking the fund in the bank account, investors can T XIRT 7 RN A% A Ardy srer o S Yobi D A, UfHFTATT BY B Sl e T 3 : ai'lm“} (KM)
avail the same. For details, check section on ASBA below. S e & . = e e >4 2512 | ] 10
PROCESS OF MAKING AN APPLICATION IN THE ISSUE SYRGAT B ORI ®©U # T AIERY BT A w9 # gfad fear o g e 25 | 227 | 7-3 1-10
Inaccordance with Regulation 76 of the SEBI ICDR Regulations, the SEBI Rights Issue Circulars and the ASBA Circulars, all Shareholders desiring to make an Application in this Issue SRR ﬁ S TS @ d% fo ﬁég@*ﬁwga?i;* i qﬁaw w9 A Wjﬁﬁ":‘ P | 11-12 5.0
are mandatorily required to use the ASBA process. Shareholders should carefully read the provisions applicable to such Applications before making their Application through ASBA. AR Ferep HIRT 1, S AT 8 & N Sa AT B Ry - ; M - = e
. y,‘ ) . - P \ ! P PP PP ° PP : 13(4) & SFHd 21 Ue ARITAT & TN 03 3dcaR 2024 BT IS I foram 7| wrgaiEd e urgde fafds & s aret ffi &1 faaem
For details, see “Making of an Application through the ASBA process” on Page 153, of the Letter of Offer. ST SURF B AT G F T TR B CIEERT AR 9 H A
LAST DATE FORAPPLICATION T ST & 5 9o WORT BT AT A TR S-S | 9% qe Sad WOy @7 B H LG | faan . & vl del o
The last date for submission of the duly filled in the Application Form or a plain paper Application is October 04, 2024 i.e. has now been extended by the company from October 04, 2024 T e dl gPR &7 -, B 54,17,948.10 (PUY Al NG WAE EOR Al Al (KM) (KM)
to October 09, 2024 Issue Closing Date vide the right issue committee resolution dated October 04, 2024 in order to provide an opportunity to shareholders to exercise their rights in the IrSATei™ AR T U AH) B TH fof WA G F 01,/07 /2024 & JFER IR W HEITH 34 18 5-2 0-3
Right Issue. FRId 97! T TAT 98-1da 3ffal 98+ sidTel 3 Yodbl og of U8 & b foAcs EW - i -
& e o S TETE 25 16 { 7-12 E-18
ACCORDIINGLY THE LAST DATE OF SUBMISSION OF THE DULY FILLED IN THE APPLICATION FORM IS WEDNESDAY, OCTOBER 09, 2024 BEING THE ISSUE CLOSING DATE. u ot r e, 9 T S G S N 5501 7.0 7.2
ALLOTMENT OF THE RIGHTS EQUITY SHARES IN DEMATERIALIZED FORM gRT (13) @ ST—GRT (8) & AR B SR P RpAT ST 2| ETA7] 0-18 0-18
Please Note That the Rights Equity Shares Applied for In the Issue Can Be Allotted Only in Dematerialized Form and To the Same Depository Account in Which Our Equity Shares Are T 1/4 | 415 4-15
Held by Such Investor on The Record Date. For Details, see “Terms of The Issue- Allotment Advice or Refund/ Unblocking of ASBAAccounts” On Page 173. 5 5 172 1 716 516
o . , L - - P G 6T 327 & U@ 3 R AT Q& Afrer @rell s9Ra, eR 4R st : | = 2
For Procedure of Application by Shareholders Who Have Purchased the Right Entitlement Through on Market Renunciation/Off Market Renunciation, Please Refer to Heading Titled R aR o fa & NS A A s RIS e ST 10 | A-0 a-0
“Making of An Application Through the ASBAProcess” On Page 153 Of the Letter of Offer. ; ol agaf s ’ Wﬁ > 3 g R E 7R 5 | 77 7- .?
ELIGIBLE SHAREHOLDERS OF THE COMPANY WHO ARE ENTITLED TO APPLY FOR THE RIGHTS ISSUE ARE REQUESTED TO TAKE NOTE OF THE ISSUE CLOSUER i.e. 1 ' ' : , 471 1
WEDNESDAY, OCTOBER 09, 2024 ACCORDINGLY, THERE IS NO CHANGE IN THE LETTER OF OFFER, ABRIGHED LETTER OF OFFER, STATUTORY ADVERTISEMENT, | |22 am(i‘;% i fmi?qgf: mf ;;T (g%ﬁ;'f:’gj 24 Al 3719 |
ENTITILEMENT LETTER AND APPLICATION FORM EXCEPT THE MODIFICATION IN THE ISSUE CLOSING DATE, RESULTANT CHANGE IN THE INDICATIVE TIMETABLE 3 3 9 \ ’% ﬁ ﬁfg = e é:ﬂﬁf 4 E-fF HT&ﬁE fETﬁil?"E E%‘ Hfﬁﬁl ElT‘-ﬁ ‘iiﬁr -:h'r fﬁa‘t‘ﬂl
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Unless otherwise specified, all capitalized terms used herein shall have then same meaning ascribed to such termsin the Letter of Offer. @ IR B e o ($99) Tee HRTeT S9d ok R v Ry B S = (KM) = (KM)
REGISTRAR TO THE ISSUE $ W H ST G 8, S 5 @ER1 §=A 327 & AN iR Ui W fAf 2, aelTEETE | 24 1611 6-18 1-19
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Address: Beetal House, 3rd Floor, 99, Madangir, New Delhi - 110062 -8 ofor & - R e 7 R 3
Email: beetalrta@gmail.com, Website: www.beetalfinancial.com, Investor grievance e-mail: beetal@beetalfinancial.com s _75 ’ o q;;@ e W 77321@ Sﬁ_\f%:{'sgggg_\q ! NS T Yo A e 5 ExGl LUEL ] el INEE
Telephone: 011- 29961281-83 | Contact Person: Mr. Punit Kumar Mittal . “qm_ I TG TS () R ol Prel (KM) {KI‘U‘I}
SEBI Registration No.: INR 000000262 SARMNAAUNLARUGIUE G AU A [ | e— s T 231 | R T
R 9N sy aRe aRe aEafie fErem @ sga fee Rug 8 mR R 5 Sl : =i - L S
For ORIENTAL TRIMEX LIMITED AR sieie R As AT SFER FRA I R Tedier gt Rrelr STerTg 232 4-4 0-10
Raiesh K p Sdl- P UN B, 9@ &awd 660 o T (551.826 a¥ Hiex) B 3R o St dareh 24-1 1-12 0-4
Date: .October 05, 2024 ( ajl\;le:nagli‘galgir::tlgz W D AW R B (@ ¥ BRT gom: Ao S TerEd UIqd B YfA, WSS AU 82 24-2 -8 0-15
P.Iace'. New Delhi , . , , N ) - , _ . _ , 51'; IR : IRAT 18 TSl WIS A9 8276, SR YET FAR ASN BT WIS, WSS B | 16-0 118
Disclaimer: Our Company is proposing, subject to receipt of requisite approvals, market conditions and other considerations, to issue Equity Shares on a rights basis and has filed a T 6875, RV : IOTT UIA BT WS, A 75) :
Letter of Offer with The Bombay Stock Exchange ("BSE") and National Stock Exchange of India Limited ("NSE"). The Letter of Offer is expected to be available on the website of BSE at ot : 03—10—2024 o9 T _ i) alcd 49-16776.225Uh <
www.bseindia.com and website of NSE at www.nseindia.com. Investors should note that investment in equity shares involve a high degree of risk and are requested to refer to the WM : 3T, ST U9 Tiftipd B . X
el P : S , S — & fog affy #t aim & swmia
Letter of Offerincluding the section "Risk Factors" beginning on page 24 of the Letter of Offer. This announcement has been prepared for publication in India and may not be released in ToNpa ST TG JEaTerd TAT. e
the United States. This announcement does not constitute an offer of Rights Equity Shares for sale in any jurisdiction, including the United States, and any Rights Equity Shares SR 190001 TR, WRE, TIAT 91 (0) 194 2481 93035 dfertt W SEe ot Sl gl
described in this announcement may not be offered or sold in the United States absent registration under the US Securities Act of 1933, as amended, or an exemption from registration. B 91 (0) 194 248 1928, WSMSTH : T6511001>1938THSIHI000048 TEel A 'f-h"f TR URE, aRmEd 9s, i R 110001,
There will be no public offering of Rights Equity Shares in the United States. 99 : info@jkbmail.com, J9HTSE : www.jkbank.net 2 — dblmahrd@Iulhra.mn.. grawati@luthra.com
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PERSONAL

It is for general information
that I,YASH CHANDILA, S/o,Raj
Kumar R/0,H.no-156\Village-
Jasola okhla New Friends-
colony South,Delhi-
110025.declare that name of
mine has been wrongly-writ-
ten as Yash Chandela in my
10th-class and 12th-class
marksheet and certificate-
educational. The actual name
of mine is Yash Chandila.
which may be amended
accordingly. 0040752683-10

l,Yash Kumar Gupta,S/o
Kamlesh Gupta,R/0 L-1-484,
Gali.No.8 Sangam
Vihar,Deoli,Delhi-110062,have
changed my name to Yash
Gupta,Permanently.

0040752686-8

I Jasmeet Kaur Dhir W/o
Gunmeet Singh Bawa R/0 A-
26, H-Block Brotherhood
Apartments Vikas Puri, Delhi-
110018, have changed my
name to Jasmeet Kaur for all
future purposes

0040752591-1

I, Amirudin S/o0 Salauddin R/o
232, Fatima Masjid, Kanchan
Park, Loni, Ghaziabad have
changed my name to Amiru
Deen. 0070927816-1

I, KM Bhavana Sengar D/o
Shivkumar Singh R/o K206, JM
Florence Society, Sec-
Techzone4, G.Noida have
changed my name to Bhavna
Sengar. 0070927822-1

I,Sanjay kumar Upadhayay,S/0
Dashrath Upadhyay,R/0
G/F.Plot N0o-98-B,Kh.No-
141/9,Dichaon Enclave,Near
DTC Depot,Nangloi Road,
Dichaon,Kalan,Delhi-
110043,have changed my
name to Sanjay kumar
Upadhyay Permanently.

0040752686-10

I,Rajender Kumar,S/0 Bulla
Ram,R/0,New R-Block-22,
Anand-Vihar,Uttam Nagar,
Delhi-110059,have changed
my name to Rajender Kumar
Grover,Permanently.

0040752686-9

I,Pratyaksh Parihar S/0,
Devender Pal Singh
R/0,H.No0.31, 24-Futa
Kheri,Wazirpur Link-Road,
Jeevan-Nagar,Greater
Faridabad, Kheri-Kalan(113),
Faridabad, Haryana-
121002,that name of my
father has been wrongly-writ-
ten as D S PARIHAR in my
10th-Class Mark-Statement
Cum Certificate. The actual
name of my father is
Devender Pal Singh.

0040752687-11

I,Hitesh Kumar,S/0 Ramesh
Kumar Batham, R/0 134¢,BG-
6, Paschim Vihar,Delhi-
110063,have changed my
name to Hitesh Kumar
Batham Permanently.

0040752694-3

I,Davinder Kaur Kohli W/o
Amarjeet Singh R/0-864,Joshi
Road Karol Bagh New,Delhi-
110005,have changed my
name to Davinder Kaur.

0040752666-8

I,Davendra Kumar,S/o-Harish
Chand,R/0-47,
Kanchanchanga, Apartments,
Plot N0-90,IP Extension,Delhi-
110092,have changed my
name to Devender Aggarwal,
Permanently.

0040752686-12

I,Dashrath Upadhayay,S/o-
Ram Murat Upadhyay,R/0
G/F,Plot.N0-98-B,Kh.No-
141/9,Dichaon Enclave,Near-
DTC Depot,Nangloi Road,
Dichaon,Kalan,Delhi-
110043,have changed my
name to Dashrath Upadhyay
Permanently.

0040752686-11

I,Ashok Kumar Gupta,S/o
Dahthura Mandal,R/0
182,Dhani Narayan
Vihar,Akera,Rewari-123106,
Haryana have changed my
name to Ashok, Permanently.

0040752686-7

I, Shiwani Devi D/o Babulal R/o0
Muravvatpur, Mujaffarpur
Sarra, Rasulabad Unnao, UP
have changed my name to
Shivani.

0070927836-1

PUBLIC NOTICE
danerzl Fubbe e hemaby indormed that 5hn
Suhhash Chasdar Wofea and Mrs Ras
vihra ana Tha ahasodibe owwears of e Entirg
Firs| Figor Parlion, and One Servan Quater
#fih common Bathrooen! Toket on the lop
Terrae antd ane Might Car Parkiag in (he
drivereeay ol the Buil-up Proparly beanng
W il reagawing 27250, Yede, Slbsiaial
Homiunt Colomy, Oaihi alonpwith
praporisdale indyidil, RSt did
rganiie cawarshipngt it plof of lang
[called "Eaid Property” hérsnaher| by virlus
of Sale Dapd datad OS50 mgsired
with olfice of Sub Registrar -Haur Kl
Dalni vige Docoment No E13 an
O7ME996. According 16 the owners
onging! documents o the chain ot enbre
Dasll=ag Property, Hke {15 Perpelial Sub
Lease Deed dated 0£/0201971, (2]
Comveyance Oeed dated DUOFH99T. (3]
Ganaral Power ot Attorney dated
D1A0EM2T, () dggreevant to Sell daled
A 195T, 151 Buding Plan  sancon
fromd MCD dated OEDSATSAT aie nmol
aaiahin for venfimlion as the same aps
pab'migplaced 16r which necagaary
nigrmalion report in respect of Inst
aniclesfdocumands as already  baan
dmd with Dk Pobce Gome Branch Vide
LA No. 2975802020 deted DEMDATE
Trw premers o reprasented Bal the sad
property & frea froen ®l Kind af 2o aof
gncambrances and hive execulad-an
Agragmant b Sl Bor geling of the 264
prroyjrerty b O, il Ga otam v imends 1o
Eradid charge viz. mongaps or cthanyss,
or B said proge iy for inaifing Bousing
wantcradil ity Inoen Siate ank oF India
Sakid Magar Aarkes Branch Code-BI430 |
any personics), inarolal insthihpn clammng
anynphi, e ndsd "|.|-.'.||||u'.:,'||llr.|.‘.l:||w:ll:
respect of the =i property on he basis gl
alcrasaid enlraced dpst doaamsnts nery
wntecontact Wit ghowe mentoned. SAI
Branct on e sirsai-shi s0d3080sbicon
a5 yeall 38 e undarsigoad on fes Emait
remliadtiTamall oo willtin A5 davs
troam 1he oaie o puh-:l;.allnn ol this nodce
[ailtg which any such tism sz 2hid be
daermed tocha ol and woid and wearaas titke
gha] e deamad o Ba clar and snarkesable
withoet any defact encomranceanid e to
Zreqie qutabie mosgage Al
Aaohif Kumar, Advocale
Cham&se No,5, Ground Floor,
Haohini Courd, Delhl-11D0RS

PUBLIC NOTICE
Wotco 15 harsby gvan to the Ganeml|
Public on berall of cur denl thal M
Eam Bhamna: s daimicg 1o be ownar ol
Fesichenlisl Property Dearng Mo 3202,
o Pl MG SE el messurng 470 89
wrig, oul ol Khasrna Mo 219, i Bk Ho
1 shumed in the ama of Vilage Kariar-
docma in e abadi of Cab Mo 10, Bhikam|
Zingh Conny Wshwas Nags, llaga Shat
fara. Dali-1500320 wike GFA, ATS & Wiils)
calad 110G MR axacufed by Mr Rakssh
Kumar Goal & parsars B hemby infor-
mad thal ances menhboned oaner wenls
io szl the sad propecly 30 a person wha
il b5 oblan & lasn fem oo chent
mxdEe] e sl eopaity I -anyecdy Fas
any Obchonds won the ownesship o
Abowg owrar owar T sakl propeity, s
saleimerigageiiigatian, and asy oiher]
ajeclions, . kindly infiorm the: undersigned|

PUBLIC NOTICE
kotce i hemby given o tho Grrarad
Public on Bonal af aur clissd thal Mr.
Shiv Poojan Ponjyar is claming o be
cwnir o Propecly bearing Plol fo. 188
A, Braa meakuning 25 B85, v, out of
Ehasra ko, 171 aiated in the revanue
estate of Vilage Bindepur Dakl Siat
Dig'hu, arga ahadi known o5 Colony Mand
Fam Park, Uttam Hagar. Rew Dwethi
110088, wode GPA, ATS & Wil daled
24052017 sweculed by W Surender
Eharra AN persdns ame ey mdormead
e above mantgned owner wants o
sall ihe said property bo 8 parson who

n wring on B below menlionsd addioss?
wanls o obimn @ loan fnom our chant wilhin T days of P plasan [
agamsl the sad property. H anyoody has Huhh‘-!. fegorlaies [Adwnoaies & Coasultane)
&y objecion's upor $a oemership of T3, dvdi i, 21 '- was '-rl'1-'lJ Plagar, Bl Dok :;
abwre crnial over e sl Bropemy, i - ""'3"“ R T

aalumateagatilgaion, anel By o
cijaciors, Mindly inform the undersfgnad
i wriling on the -balow mantioned
ackdress wihin 7 daysof the present
Hursar & Auessiobay (Advacatey & Comulanis]
IO, Pred Fie, 371 Srdem) Blurgy  Vied Magar 8§ Deda-10
s et Tl Kl FAIT-IR

Fh 075478

Pubfic at large are hereby
imfarmed that Sh. Satish Kalra
claims o be the absolute owner

BEFORE DEBTS RECOVERY TRIBUNAL-II, DELHI
4" Floor, Jeevan Tara Building, Parliament Street, New Delhi-110001

Notice under section 19(4) of the Recovery of Debts Due to Bank and Financial Institutions Act 1993
read with rule 12 & 13 of the Debts Recovery Tribunal (Procedure Rule, 1993) in the matter of

TANO. 1034/2023 DATE: 02.08.2024

PUNJAB NATIONAL BANK ..APPLICANT
VERSUS

SH. DAVINDER SINGH AND ANR. ..RESPONDENT

To, DEFENDANT
D1. SH. DAVINDER SINGH S/O SH. SANTOKH SINGH
R/O F-25-AB GROUND FLOOR MOTINAGARNEW DELHI-15
ALSO AT C/O M/S LEO TIMBER PVT LTD., KH NO 50/16 SWARNA PARK ASSAM
TIMBER MKT NANGLOIMUNDKANEW DELHI-41
D2. SMT. RANJIT KAUR W/O DAVINDER SINGH
R/OF-25AB GROUND FLOORMOTINAGARNEW DELHI-15

Whereas the above named applicant (s) has / have instituted a case for recovery of
Rs. 33,03,834/- (RUPEES THIRTY THREE LAKH THREE THOUSAND EIGHT HUNDRED
THIRTY FOUR ONLY) against you and where as it has been shown to the satisfaction of the
Tribunal thatitis not possible to serve you in the ordinary way therefore, this notice is given by
advertisement directing you to make appearance in the Tribunal on 13.12.2024 At 10.30 A.M.
Take notice that in default of your appearance on the day before the mentioned, the case will
be heard and determined in your absence.
All the matters will be taken up through video Conferencing and for that purpose:-
(i) All the AdvocatesiLitigants shall download the "Cisco Webex" application/software:
(ii) "Meeting ID" and Password for the date of hearing qua cases to be taken by Hon'ble
Presiding Officer/Registrar shall be displayed in the daily cause list itself at DRT Official Portal
i.e. drt.gov.in (iii) In any exigency qua that the Advocate/Litigants can contact the concerned
officialat Ph. No.23748478.
Given under my hand and seal of the Tribunal this the 2" day of August, 2024.

" | BY ORDER OF THE TRIBUNAL, SECTION OFFICER, DRT-II, DELHL.

and in possession of Entire
First Floor out of Property
No.11, land area measuring
327 sq. yards, Block-D,
Situated at Bhagwan Dass
Nagar, East Punjabi Bagh,
Rohtak Road, New Delhi (said
property] on the basis of
Partition Deed dated
25.06.2010 executed between
Ravinder Kalra and Satish
Kalra read with Relinguishment
Deead dated 27.04 2009
execuled by Sharda Dang,
=arta Manchanda & REenu
Sindhwani (afl Dio Late Sh. Sal
Pal Kadra) in favor of Safish
Kalra & Ravinder Kalra (both
SloLate 5h. Sat Pal Kalra).

pﬁllx

[ R T

Mow. Sh. Satish Kalra
proposes. to mortgage the
gforesaid property with our
client HDFC Bank Ltd.

EXPRESS

S i i i el iy, . Bl Y s
i e a

Any parsonis) claiming any
rights, title or inlerests
whatsoever, in and over the
aforesaid properly or any parl
thereolf through sale,
exchange, morigage, gift, trust,
inheritance, bequest,
possession, |lease, liem,
easement or otherwise may
lodge his claimslobjactions with
docurnentary prood thereof, 1o
the undersigned, within 10
days from the date of
publication of this- notice, as
olherwise aur client bank shall
proceed towards the morigage
transacton with good faith, as if
there are no subsisting claims/
objactions, and all such claims/
objections not filed n time shall
be deemed fo have been
wanved & given up and shall not
ba binding on Sh. Satish Kalra
and our client Mis HDFC Bank
Ltd.

o)

A

- Smm— e

VFINANCIAL

Mohd. Raees (Advocate)

D505

RAP Lapal

Advocates & Legal Congultants
k1693, Chittaranjan Park,

New Delhi -110015.

Mobile Mo: 3654708907

Ph. (1146063838, 41018603 Extn, 106

NEWGEN SOFTWARE TECHNOLDGIES LIMITED
CiN: LT2H00DL1992PLEO4S0T4
Oiffice; E-44M13 Okhla Phase |, New ['-"l..ll'll. DL-190020 INDIA
Tal.: (+81-11-4853 32040, (+31)-11-26384060

% newgen SN

Tender Notice No, 01/2024-25 Dated 05.10.2024
Tendess are invited for the following works. The Design & Build Agencies having
expenence of warking in SEZ Tech Parks for Corporate Intenor Fit-Oul Projects
anly need to paricipate

Sr. Details of the Project Super EM.D Costof
No, Area | Amount Tender
of the in Fees in INR
Project INR {inclusive
L, e ) of GST)
1 |Appointment of Design & Build| 44284 25000/ S900/-
Agancy for design and buld the| Sgft {to be (Non-
workplace'office (Interior fit out works) deposited | Refundable)
at 13" floor Tower 11, Candor Tech- along with Bid
Space, Sector 135, Noida. submissions)

g-Tender Timetable
1| Period of requesting the Bid | D405,10.2024, 10:00AM. (Start Date &7 |me;|
| Documenis through mall 1o
| purchase@newgensoft.com
| Start and end dates and fime
2 | Proposal submission as par the
| RFP Last Date & Tima

Mote:

1. All efigible Design & Build Agencies will have to request for RFP dacuments through
emad o purchase@newgensofl.com, afler payment of Rs, 5300/ (Inchuding GST)
lvwards Tender fees and submitting the payment reference datails (UTR ar proof)
along with the request mail, Bank detasis: Slandard Chartered Bank, New Delhi, AT
Mo 52205574749 IF5C Code SCBLOD3E020, SWIFT Coda SCBLINEB

2. The rates o be quoted by the participating Design & Build Agencies must be inclusive
al all other charges like Consultant services (including SEZ consiftant), Travel,
Lodging, Boarding ete. and inchusive of alltaxes

3. EMD of Bz, 25,000/ will have to be submitted in the foem of & Demand Drafi favounng
Mewgen Software Technologies Ltd. payable at New DethiDelhi only along with
submission of bid documents/propesals which i refundabla 1o the unsugcessiul
Bidders later,

4. The company reserves the right o reject any or all proposats without ‘assigning
any reason

Dt 14,10 2024, 18:00 P M, (End Date & Time)

0115, 10,2024 at 10:00AM 10 18:00PM IST

FOR THE ATTENTION OF THE CREDITORS OF SH. RAJ KUMAR RATHI
RELEVANT PARTICULARS
1. | Name of Personal Guarantor [PG] | Sh. Raj Kumar Rathi

2. | Address of the registered office | Principal Office-24/1A,Mohan Cooperative Industrial
/ principal office / Residence | Estate, Mathura Road, New Delhi-110044

NORTHERN RAILWAY

WAL ireps. gonin.

SERVING CUSTOMERS WITH A SMILE

HIFD L
HOLISIFG PIRARCE

CORRIGENDUM

Ref: i} Tender Notlce Mo, 54/2024-2025 dated 20.09, 2024,
il} Tender No. 15245182 due on 23102024,

1. In reference o above tender eligibility crileria has bean revised. All other terms &

conditions remain unchanged. The Comgendum has been pubfished on website

a0eE

Corporate Dffice: Mo, 167-189, 2nd Floor, Anna Balsl, Saidapef, Chenns
Fa&, Mahalaxmi Metro Tower, Sector-d, Mahalazmi Metro, Vaishali, Ghaziabad-201010

ALM - Arun Mohan Sharma 3800898099, RRM - Amit Kaushik, 0587083333, CLM - Satyam Gupta, B006600745, CRM - Shashi Mishra - 9718025302 |

Bank of Baroda

_Regional Office :- Karnal
CORRIGENDUM

Attention of the concerned
party{ies) & general public is
invited to E-auction Molice
published in Financial Express
(English) & Jansatta (Hindi) on
03.09.2024, Auction scheduled
on 08.10.2024 in respect of
following secured assels slands
withdrawn due to administrative
reasons: Branch - SME Kundli,
of Alc Name: Firdouse Fathima
WioMd Hassan Khan

Authorised Officer, Bank of Baroda

12024

HINDUJA HOUSING FINANCE LIMITED

600015, E<mall ; auction@hindujahousinglinance.com

SYMBOLIC POSSESSION NOTICE
Wherzag the undarsagned beirg the Authonzed Officar of the HINDUJA HOUSING FIMANCE LIMITED under Sacurdation and Reconstruchion of Fnancia
Azzatsand Erdorcement of Secunty InsarestAct, 2002 (Mo, 5 of 2002} and in exercis of powers conferrad under section 1312} read with Rule 3 af the Security
Interest |Enloroemend) Rules, 2002 issued a demand niofice was issued an the dafes menlionad sgainst each account and stated hereinafiar calling upon the
aorrowar [hereirafter fhe bosmower and guaranbors are cofleciyedy refermad % a5 ha “lha Borowers'| to repay the amount within G0-days Trom 1ha date of
recaiglof sad nalics
Thr Birtiravers havang [aded ba repay he amound, Rolice s heraby given b the borowens and b publlc mgeneral thal the undessigned has laken passagsianal
hig propesty descnbad hefain Bk n eeeecise of DOWEFS &
Enforcement Rides, 2002 o thes She dates mentioned against each actaunl
Thﬁ bormaweriguearanton in parcatar and the pubbc in general s hereby cautionad nod io deal with the propery and any dealings with the prapery will ba subject
0 the gharge of the HINDLUL& HOUSING FINANCE LIMITED for en amount and fulure frierest 21 he contrachual rate on the aloresad amound iooethear with
n..1:|=r’a|e.q:-=r=as cosds, charges, ate. therean
Thie borrowar's etlention = imvited topravisians of sub-saction (8} of sechion t3 of the Act, in raspect of ima evaiiable. o redeam the secured essals

Gorda s on him unoer sil- Saclion 4 of 5

achian 130l Act resd wiih rule 8 of the Securily IMleres!

| Resolution professional
8. | Lastdate for submission of claims | 26/10/2024

Notice is hereby given that the Adjudicating Authority NCLT New Delhi Court-lll vide
order dated 1%t October 2024 in the 1B-483(ND)/2021 and IA 5871/2021 has ordered the
commencement of a insolvency resolution process of SH. RAJ KUMAR RATHI on 15t October
2024 u/s 100.

The creditors of SH. RAJ KUMAR RATHI, are hereby called upon to submit their claims with
proof on or before 26™ October 2024 to the resolution professional at the address mentioned
against entry No. 7.

Submission of false or misleading proofs of claim shall attract penalties.

Date : 5% October 2024 Name and Signature of Resolution Professional : Rakesh Sehgal
Place: NOIDA AFA Validity Date : 19/12/2024

KOTAK MAHINDRA PRIME LIMITED
POSSESSION NOTICE [(Appendix IV) Rule 8(3)]

Loan Account Name: Prema Enterprises, Loan Account No. KLAP24089
Whereas the undersigned being the Authorized officer of Kotak Mahindra Prime Limited. under the
provision of the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest
Act, 2002 (54 OF 2002) having Registered Office at 27 BKC, C 27, G Block, Bandra Kurla Complex Bandra
(E), Mumbai 400051, (hereinafter referred to as "KMPL") and in exercise of the powers conferred under
Section 13(12) read with Rule 3 of the Security Interest (Enforcement) Rule, 2002 issued a Demand Notice
dated 18.07.2018 calling upon 1. Prema Enterprises R/o Wand Na 4 Saniya Devi, Mahesh Nagar, Renwal
Jaipur 303601 (2). Mrs. Parmeshwari Kumawat R/o Plot no. 4, 82, Vikas Exchange Group, Pratap Vihar
Colony, Kalwar Road, Kardhani, Jaipur 302012. (3.) Mr. Manoj Kumar Prajapat Prema Enterprises,
R/0 Ward no. 4, Sanjaya Devi, Mahesh Nangar, Rehwal Road, Jaipur 303603. (4.) Mrs. Sanjaya Devi R/o
Ward no. 4, Mahesh Nagar, Renwal Road, Jaipur 303603. (5.) Mr. Mukesh Chand Prajapat R/o0 Ward
no. 4, Mahesh Nagar, Renwal Road, Jaipur 303603. to repay the amount mentioned in the notice being Rs.
85,70,028.99/- (Rupees Eighty Five Lakhs Seventy Thousand Twenty Eight & Paise Ninty Nine
Only) along with interest from 15.09.2023 within 60 days from the date of receipt of the said notice.
"The borrower having failed to repay the amount, notice is hereby given to the borrower and the public in
general that the undersigned has taken possession of the property described herein below in exercise of
powers conferred on him under sub-section (4) of section 13 of Act read with rule 8 of the Security Interest
Enforcement) Rules, 2002 on 26.09.2024
The borrower in particular and the public in general is hereby cautioned not to deal with the property and
any dealings with the property will be subject to the charge of "KMPL" for an amount of Rs.
85,70,028.99/- (Rupees Eighty Five Lakhs Seventy Thousand Twenty Eight & Paise Ninty Nine
Only) and interest other charges thereon 15.09.2023.
"The attention of the Borrower is invited to provisions of sub-section (8) of section 13 of the Act, in respect
of time available, to redeem the secured asset.

SCHEDULE OF PROPERTY
MISAL NO. 45, KHASRA NO. 847, WARD NO. 7. KISHANGARH RENEWAL, TEHSIL PHULERA DIST.
JAIPUR (RAJ.) 303708. OWNED BY MRS. SANJAYA DEVI
THE SUBJECT PROPERTY COMPRISES GROUND FLOORS CONSTRUCTED ON A RESIDENTIAL PLOT OF NAGAR
PALIKA PATTA ADMEASURING A LAND AREA IS 293.33 SQ. YD. AS PER THE COPY OF DOCUMENTS PROVIDED
FOR VALUATION. THE SUBJECT PROPERTY IS IDENTIFIED AS PER THE DOCUMENT PROVIDED, ELECTRICITY
BILL & CONTACT PERSON. MEASURED BUILT-UP AREA ACROSS THE GROUND FLOOR IS 1330 SQ. FTS.

Date : 26.09.2024, Place : Jaipur Sd/- Authorized Officer, Kotak Mahindra Prime Ltd.

FORM B
PUBLIC ANNOUNCEMENT
(Regulation 12 nf the Insolvency and Bankreptcy Board of India
Regulations, 2016
FOR THE A1TEHTI1‘.‘.'N OF THE STAKEHOLDERS OF
M/ 5 AERENS JAlI REALTY PRIVATE LIMITED
Details

r_1 _:r-.lamu nlf;mpn:-rm [Iahlnr | H_.'-i: RERENS JAI REALTY PRIVATE LIMITED
i f[:lata of ml:{u'pnratu:m [:1 L’:muurat-a' 180472006

[ 5. Ihrunum )

:1 Mrrhm'lh' under which Carparata Detrtor | Registrar of Companies
Hs Incarparated/ rigisterad | NGT od Dithi & Haryana

4 Il:ﬂrmratﬂ Identity Number | Limited! CIN No: 70101 DL2000PTC 105288
Luaudlt].' Identty  Murnber of Carparate
ID-BHDF
5 Fu:ldmﬁs of the regislead  offica mmmgmmnn’m -
Principal Office. (f any) of Corporate; RZ-B0-A-13 G/F Tupakabad Extn. South Delhi,

Dabloe | New Delhi- 110019
& |Date of chosure of Insohency Resalution | 30082024
\Proess '
7. |Liquidation Commencement Date of| Odth Octaber, 2024
Corporabe Bebioe (Drder passed by Hon'ble Adjudicating  Suthoty,

Principal Bench in A-20v2024 in Cormpany Patitian
CP{IB)-B67 /NDY2022 on 015t Ociober, 2024, Oroer
recesved on 04th Dctabar, 2024}

Aeelesh Bumar Agaraal

IBBKIPA-DOT/1P- PO0ETR20T 7- 1811475

8 ii';.lame and Registration Mumiber af the
{Insolwancy Professional acting as

Liguidasoe . S— -
9. |Addeess and a-mal of lhe Liqudalur &5 #ﬁmn: Limt nin 531, 5.6, Shoppirg Mal, 0.
H&msﬂereﬂwnmﬂnm Chivwk, Sector-08 Bohind Delhl -1 10085

| E-Mail: carkagarwaliEgmail com
\hddress and e-mail to be used for| Name: Restesh Kumar Agarwal
{rormespondence with the Rgudator Address: Unit ao 531,.5.G, Shopping Mal, D.C.
Chowk, Secior-00, Rohini, Delhi: - 110085

E-Mail: cinp.ajrola@gral.com

(53rd Nowember, 2024

(Drder pecelved an 04th October, 2024 from Haon'bie
Adjudicating Authorty, hance 30 days calcolzied
Trom Ehe receipt o order)

1

11. Laétﬂéréfﬁrszlbu'nlséi'un'mmaims

| of PG PG-26 A,Sadhna Enclave, Malviya Nagar, New Delhi- 110017
3. | Details of Order of Adjudicating | NCLT New Delhi Court -1l order dated 1st October 2024 8r. Namse of Borrowers| Demand Motico Data Amount :

 Authority in 1B-483(ND)/2021 and 1A-5871/2021 No. Guarantors Nale of Possession | Outstanding Defails of Immovable Property
4. Date of commencement of| 1%t October 2024 T " " :

| Insolvency Resolution Process 1 Application No. 25.03-2024 | 7 1540,704/- | Residential Plot of Land area measuring 250 sq.
5. |Name and registration number | Rakesh Sehgal CLXRBKREHA0000M030E 35 ﬂg 2024 as on '_I'if'dﬁ i.e. 209.02 5';]-. meters, EDTHFI'llﬁ‘Ed of Khasra

| of the Resolution professional | Registration No.-IBBI-IPA-002/IP-N01194/2021-22/13991 Mr., Arun Kumar & Mr. bk 21-03-2024 | No.423, situated in the revenue estate of village
6. |Address and e-mail of the|J-151,Gulshan Ikebana,Sector-143,NOIDA_201305 Bramhawati Pramod Kumar,| SYMBOLIC | Plus Interest | Accheja, Paragna & Tehsil-Dadri, District Gautam

Resolution  professional, ~ as | rakeshsehgal58@gmail.com both at; Achefja, Dadri, Gautam thereen | Budh Magar, Uttar Pradesh, Bounded as: East -
|—fregistered.wilfithe.Board 1l Buddha Magar, Ullar Pradesh, Property Of Moharpal, West - Property Of Somendra,
7. | Address and e-mail to be used | rprakeshsehgal@gmail.com Indig - 203207 North - Passage OF 16 FI, South - Other Plol

for correspondence with the g : :

Diated ; 04-10-2024, Place : Ghaziabad

Authorised Officer, HINDUJA HOUSING FINANCE LIMITED

+2B8.38 Sq Mtr

t of the soid notice,

The Obligars in particular and the publicin
any dea

October 05, 2024

\Place: Greater Noida

| Recional OFfflce;-

| Re ISIEIEI::I Crifice:

POSSESSION NOTICE

ICICH Tower, NBCC Place, Bhisham Pitamah Marg,

ﬂ’c'c' Baﬂkl Pragati Vihar, Ludhllcﬁg?gnil;@rr Delhi -

| Vododoro- 350007

Corporate office:- ICICI Bank Tower, Bandro- Kurla Complex, Mumbai- 400051

[Rule - B{1]]
POSSESSION NOTICE

amuaining Super Ar‘enj in Tradex Tower -
Goutam Budha Maogar, Uttar Pradesh

Date :

Whereos, The undersigned being the Auvthorized Qfficer of the ICICI Bonk Limited (“ICICI Bank™}) under the
Securitization and Heconstruction of Financial A
(“&ct") and in exercise of the powers conferred under Section 13 {12) read with Rule 3 of the Securit
Interest (Enforcemaoant) Rules, 2002, ("Rules”] issued a demand notice doted Mnr 24, 2024 calling uporn M
O=sify Industries Private Limited (“Borrower and Security Provider
(“Mortgagor and Personol Guarantor”) and Mr. Anil Sharma [(“Mortgogor and Personal Guarantor™)
[(hereinafter collectively referred as “0Obligors™) to repay the entire outstanding amount os
mentioned in the notice being ¥ 4,18.87,051.30 {Rupees Four Crore Eighteen Lokh Eighty Seven Thousand
Fitty One ard Poriso Thirty Clnly] % o h.'ll.'.nl,.l 01, 2024 l,nql::t her wiikh further interest, detault/penal intoerest
and other charges thereon till the date of realization ("Cutstanding DuesT), within 60 days from the date of
rece
The

wels and En

bligors as having falled to repay the Outstanding Dues as stated abawve, this notice is hereby given to the
Cbligors as mentioned hereinobove and the public in general thot the undersigned hos taken symbolic
passession of the Secured Asset (as mare particularly described herein below) in exercise of powers conferrad
o him under Section 13{4) of the said Act reod with Rule 8 of the said Rules on this 01th doay of October, 2024,

enoral is hereby cautioned not to deal with the Secured Asset aond
glings with the Secured Asset will be subject to the charge of ICICH Bank for an omount of &
4,26,91,440,30 (Rupees Four Crore Twenty Six Lokh NMinety One Thousond Four Hundred Forty and Paoiso
Thirty Only} as an September 02, 2024 tagether with Turther interast, defaultfpenal Interest and other charges
therean till the date of realization.
Ths f.l-|::||i-§_;|::-r:,' attention is invited (o the provisions of b-saction (8] of Section 13 af the Act, in rLr'.'F_:-e_'l.'J al time
available, toredeem the Secured Asset.
Description of the Secured Asset

Commercial Shcg:r.n’{:lfl‘lce Mo, 302, on the third floor, total 5uEer area 85.37 Sq. Mt |57.03 Sog. Mt Plinth Area
ituated in Sector- Alpha-1, Greoter Maida, Distt.

110003
ower, Mear Chokli Circle, Old Podro Road,

farcement of 5

ecurity Interest Act, 20072

}» Mr. Sandeep Kumar

particularhy

Sdf- Authonsed Cfficer
ICICI Bank Limited

HOUSING FINANCE

Fay
SR,
"l -
Hh
T

HIMDLILIA

HINDUJA HOUSING FINANCE LIMITED

Carporate Office: Mo, 167189, 2nd Floor, Anna 5alat, Saidapet, Chenna-600015, E-mail : auctionifindujahousingfinanca.com
I8, Mahalaxmi Metro Tower, Sector-4, Mahalaxmi Metro, Vaishali, Ghaz

iabad-201010

~ SYMB EDLIE PDSSES SION NOTICE

Wihangas (b andersigned berg ha Aothonzed Oficar of the HINDUJA HOUSING FINANCE LIMITED undar Securiization and Reconsiruchion af Fnancs
Agsets and Enforcement of Sacuriy Interest Act, 2002 (Mo, 3 of 2002} and Inexerchss of powers conlerred under secton 13012} read wih Bule 3 of the Secinky
Intarest [Enforcement) Rules, 2002 issued a demand notice was Issued an the dates menticned agalnst each account and slated hereinaliar calling upon the
bosmower (ereinafter the bormower and quarantars ara coffecsvedy refermed fo as tha “the Borowess ™} io repay the amount within 80 days fram the date of
recaintof =aid molice.
The borrawars hawving faied to repay e amount, notice = heretry given ba tha barrowears and the |:-JI:='|I: inigenaral that the undersigrad has {aken possession of
{he propedy described harain balaw n gaestise of powers comtared on him ungar sub- seclioh 4
Enfancmaent Bibes, 2002 on 1 the dates menbianed agaensleach aceauwl
The bor TEErigLEarantar i parcualar and fhe [‘:I,.I:"I|'|.,.!l"lgﬂl"l.'"""ﬂ 15 ey Caalioned nod bo ded | with the propay and any desargs wilth the propey will b subject
o the chame o the HINDUJA HOUSING FINANCE LIMITED for an amaunt and fubure inlerest & the contractual rale on the aloresad amaunt Ipiyéthar wilh
.|'|“-l:|"|'|‘3|E"l.-‘.'|ﬂ-|'r‘=\.-E"‘: costs, changes, ste themdan
The bormowar's attenlion = invited to provisians of sub-saction (8) of sachion 13 of

flhea Ack respact oftima available, 1o redeam the secuned gssals

of zaglion 13 of Act read with rubs B af the Secunly Inlemst

Sr. Name of Borrowers! Demand Naotice Date Amount _
No. Guarantors Tiaie of Pozsession | Outstanding Details of Immovable Property
1 Application Mo. _ 28-05-2024 | * 23,13,581)- | Fiat ne. 0T { Eﬂr:k side) on upper ground floor
DLAMHVMHVEIADD 0000021 as on area measuring 850 sqft., built upon Plat no,
Mr. Sumit Kumar, Mr. Satbeer & Mrs,| 01-10-2024 | 44050024 |35,36.37.38,39.40,41,42.43,44 45 46 and 47 area
Vimla Mahaveer Singh, Al at: R'c| SYMBOLIC | Plus Interest | measuring 880 sqyds part of khasra no. 3 Ka
Flat Mo.182, GF. Ssclor 2C, thereon and 3 Kha situated at village Chaprola
Wasundhara, Mewar Caollege, Paragana and Tehsil Dadn and District Gautam
Ghaziabad, India-201012 Buddh Nagar, Uttar Pradesh, Bounded a5 East -
Road/Lobby, West - Others, Morth - Fiat no. 08,
South - Flaino, 08
2 Application No. 28-05-2024 | < 15,70,657/- | Property built up on EWS category falt bearing
DLANCUNOILAGDDONT 290 as on no, NK-1I825, on First Floor, an area measuring
Mr. Mayank Kumar Garg & Ms 01-10-2024 14-04-2024 | 20.14 sa. mitr, situated at Indirapuram, Tehsi &
Manju Garg, both at: Rio H No.| SYMBOLIC | Plus Interest | Distt. Ghaziabad, Bounded as: East - Houze no,
G253, Nyay Khand-023, Indirzpuram, thereon £268, Wesl - House no. 8288, Morth- Block, Scusth
Ghaziabad, U.P-201014 -Houseno, B2EA
3 Application No. 28-05-2024 T 158290 |The residential house, Properiy area
DLEDR/EDRAADDDDNNSET as on measuring 31 sq yds part of khasra no. 1889
Mr. Miohd Arif & Ms. Salma, both at: 01-10-2024 14.04-2024 | situated at Ali Prem Garden village Pasonda
Rio H. Moo KH Moo 1889, Ak Prem| SYMBOLIC | Plus Interest | ParaganaLoni Tehsil & District Ghaziabad, U.P,
Garden, Pasonda. Sahibabad, thereon
Ghaziabad, U.P-201008
4 Application No. 24-04-2023 | ¥ 31.09,735- | One residential plot area measuring 190 sq.
DLCEHORHL AXD000204 as on yds, out of khasra no, 1033, situated in Barola,
Mr. Abhishek Gaur & Ms. Payal| 90-09-2024 | 43045003 |parganaand tehsil dadr, district, gautam Budh
Sharma, both at: G-6, Ground Floor,| SYMBOLIC | Plus Interest | Nagar, U.P., Bounded as: East - Rasta 18 fi. wide,
Biock 10, Plot Mo, 10/1, sec-3, rajender thereon | Wesl - Plal Magar, North - Plot Pawan, South - Piol
Mapar, Sanibabad, Ghaziabad, ULP, digar
India-201005

Diated ; 04-10-2024. Place : Ghaziabad

Authorised Officer, HINDUJA HOUSING FINANCE LIMITED

Nofice i hereby given that the Han'tle National Company Law Triunal, Principal Bench, Mew Delhi,
fas ordered the commencement of Rguldation of the M's Aerens Jai Realty Private Liméted on 015t
Oetaber, 2024 {Drder received an (:th Qctober, 20:24) under section 33 of the Cane

Thn stakahobders of M Aerens Jai Realty Private Limibed are hereby called upan & submil & proal
o their claims: onor before D3nd Movember, 2024, b the quidator 21 the addeess mentioned aganst
item 10

The financial creditors shall submit thair proof of claims by electranic means only, All olhes
stakenpiders mary submil the procd af claims in person; by post oo by electonic mears.

submission of false oo misieading proofs of ciaim shall atiract penafies.

[Incase a stakeholder does nat submit its claims during the iguidation process, the claims submittad
by such a stakeholder dunng the comorate insolvency resalutian process urder the Insokency and
Bar&rupicy Board of India (Insoivency Resolusion Process for GCorporate Persons) Regulations, 2016,
shed e teamied 1o ba submitied under section 35,

Date: 04.10.2024 Hame and signature of lbquidater: Restezh Kamar Agaraal
Place: Naw Defhi IBBI Re. Mo. ; IBBLIPA-001/1P- POOSTE 201 7-18/11475

CAN FIN HOMES LTD.

DDA Building, 1st Floor, Near Paras Cinema, Nehru Place,

New Delhi-110019 Ph.: 011-26435815, 2643023, 011-26487529, 7625079108

Email: delhi@canfinhomes.com CIN : L85110KA1987PLC008699

APPENDIX- IV-A [See proviso to rule 8(6)] SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES

E-AUCTION SALE NOTICE for Sale of Inmovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement of
Security Interest Act, 2002 read with proviso to Rule 8(6) of the Security Interest (Enforcement) Rules, 2002.

NOTICE is hereby given to the public in general and in particular to the Borrower (s) and Guarantor (s) that the below described immovable properties
mortgaged/charged to the Secured Creditor, the possession of which has been taken by the Authorised Officer of Can Fin Homes Ltd., New Delhi,
Nehru Place Branch, will be sold by holding e-auction on “As is where is”,
mentioned hereinafter due to Can Fin Homes Ltd. from respective Borrowers and Guarantors as on the respective dates of demand notice, together with further

interest and other charges thereon.

“As is what is”, and “Whatever there is” on 12.11.2024, for recovery of

S. Name of the Borrowers and Amount due| Reserve Earnest Type of Description of the property
No Guarantors as on date Price Money | Possession
Deposit
1. | Mrs. Suman Maindola W/o Mr. Ajay Maindola & Rs. Rs. Rs. Physical |Flat No-SF-4, Second Floor, Plot No-F-118, Block-F, SLF
Mr. Ajay Maindola S/o Mr. Surendra Prasad | 13.29,637/-| 14,10,000/- | 1,41,000/- Ved Vihar, Loni, Ghaziabad (UP)-201102
Maindola (Borrowers) and Mr. Ramesh Chandra | @S on Bounded as: North: ROAD, South: Park
Parida S/o Mr. Surendra Parida (Guarantor) 04.10.2024 East: PIOtNO-F-1‘|9,West_: PlotNo-F-117
| | Known encumbrances, if any- NIL
2. 1 Mrs. Sonia Vats W/o Mr. Sudhir Vats & Rs. Rs. Rs. Physical |Flat No-104, Ground Floor Back Side, Plot No-E-68, SLF
Mr. Sudhir Vats S/o Mr. Ved Parkash (Borrowers) | 12,80,825/-| 7,80,000-- | 78,000/ Ved Vihar, Loni, Ghaziabad (UP)-201102 (Admeasuring
and Mr. Rajiv Kumar S/o Mr. Balkishan ason 32.52 Sq mtrs. approx) Bounded as: North: 9 Mirs Wide
(Guarantor) 04.10.2024 Road, East: Plot No-E-67, South: Other Land, West: Plot
No-E-69. Known encumbrances, if any-NIL

The detailed terms and conditions of the sale are provided in the official website of Can Fin Homes Ltd., (https://www.canfinhomes.com/SearchAuction.aspx).

Link for participating in e-auction : https://sarfaesi.auctiontiger.net

DATE: 04.10.2024, PLACE: New Delhi

Sd/- AUTHORISED OFFICER, CAN FIN HOMES LTD.

financialexp.epaptin

an P Hesres Lid
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oy CAN FIN HOMES LTD.

41781717 Maobiba:

NCR Pitampura Branch - DP-11, Ist Floor, Lacal Shopping Complax, Prtampura, Dalkhi-110 034 011-
TE25079150 , Emall: pitampuraicanfinhomes.com, CIN:LES110KA1SBTPLCO0BEIS

DEMAND NOTICE

Under Section 13[2) of the Securitisation and Reconstruction of Financial Assets and Enfercament of Security Interest Act 2002
[SARFAES! Act] read with Rule 3(1} of the Securlty Interest [Enforcement) Rules, 2002 (Rules)

Whereas the ndersigned baing Me Autharised Ofcer of Can Fin Homes L., under ZARFAES] Acland in exercise of powars confemed under Seclion

13{2) read with Hua 3, issued Damand Malice urder Saction 1302} of the said Acl, caling upan the Borrowsrs/guasaniaors Bslad haraunder (henainaliar

rafermed (o as 1ha "said Borrowers™], ba rapay the amounts manlioned in tha Malica, within B0 days from the data of recaipd af Nokca, gs per dateis gvan

Dedaw

The said Mefices have been returnad undeliversd by the posial suthorifies’ have not been duly acknowledged by the borrowers. Hence the Company by

way of abondant caution s effecing this pubBcation of the demand notice {23 per the provisions of Rule3 (1), The wdersigned has, therefore, caised

hesi Motices to be pasted on (he pramises of the las! knawn addresses of Be said Bomowers, 5 per the sakd Aol

A sacunky for due repayrmant of he lean, he Todoweng 25sets Fave baan marlzagad b the Company by tha resgective parlies a5 datadad balaw,

S. NAME OF BORROWERS DESCRIPTION OF DEMAND | DATE OF | DATE OF
NOTICE
1. |1, Smt JAI SHRI Wio Sh. Puran Singh (Borrower) , Thard| Third Floor Of Flat Mo 38 Rs. 04,10.2024 | 28.00,2024
Flooe, Flat Mo 38 Migpiat Mo 7, shalimar ‘Garden, Village| Mig, Plot No 7, Shalimar | 22 15,916/
Pasonda, Ghazishad, Ghaziabad, Uttar Pradesh-201005 Garden, Village Pasonda, | (Rupees
2, §h. Abhishek Sio Sh, Puran Singh (Co-Borrower-1),| Ghaziabad, Ghaziabad, | Twenty Two
Third Floar, Flat Mo 38 Mig plol Mo 7, ghalimas Gasden, Village| Uttar Pradesh. The Lakhs
Pasonde, Ghaziabad, Ghaziahad, UttarPradesh-20 1005 Boundares of the propedy Fifieen
1. 8h. Shashank Sio Sh. Puran Singh (Co-Borrower-2), Third| are 8s per Valwation! | Thousand
Flooe, Flzt Mo 38 Mig.Piot No 7. Shadmar Garden, Village| LegaliSale Dwed- North: Nine
Pasonda, Ghazisbad, Ghaziabad, Ultar Pradesh-201005 Plol Mo 6 East : RestPatof | Hundred
4, 5h. Puran SinghSio 5h. Kesar Singh {Guarantor), Khasea| Plot. South: Plot Me B | and Sixteen
No, 803, Asalaspur, Farakh Nagar, Ghaziabad, U P-201003 | West: Sanice Lane Only)
2. | 1.8h, VIJAY KUMAR SHUKLA S{o 5h, Ram Nayak Shukla | 222, Ground Floor Back Rs. 04.10.2024 | 28.09.2024
{Borrower), Flal al Plal Mo. 222, Ground Floor Back Side, | Side, Vasundhara,| 18748000
Vasundhara, Ghaziabad, Untar Pradesh-201012 Ghaziabad, Uttar Pradesh | (Rupecs
2. Smt. Priyanka Shukla Dio Sh, Rajeshwar Prakash (Co- | The Boundaries Of The | Eighteen
Borower), Flat at Plat No, 222, Ground Floar Back Side, | Proparty AreAs PerValuation | Lakhs
Vasundhara, Ghazahad, Uttar Pradesh-201012 sale Deed:- North: Pict No, | Seventy Four
11221, East : Entry/15 Mir, | Thousand
Head, South: F‘ull"«lc. 11223, | and Eight
West; Plot Mo, 11187 Hundred
only)

Payablewith further interest at contractual rates as agreed from the date mentioned above till date of payment.”
Yoo ame fere by calied uoon o pay (ha above Said amound with contreciad rade of
failing which the undersigned wil be constrained o Initigke action under SARFAES] Aol fo enforce the aloresad secunty, Furner, the atenson of
borowers/guaranions isinvited o provisians of Saction 13 (8) of the Acl, in respect of fime aveilabia o tham loredeam the sacured essets

d irdarast her

ace within G0 days from e date of pubkcation of this ralice,

Date: 04.10.2024
Place: Pitampura, Delhl

- Authorised Officer
Gan Fin Homas Lid.

New Delhi
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